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THE JUTE MANUFAGTURES CESS ACT, 1983

- 'No. 28 or 1983

. Ttk September, 1983

‘An Act to provide for the levy and collectlon, by way of cess, of a
duty of excise on jute manufactures for the purpose of carrying out

measures for the development of production of . jute manufactures .

and for- matters connected: therew1th

Bg it enacted By -Parli:ament in the Thirty-fourfch Year of the Republic

of India as follows:—

1D Thls Act may be called the Jute Manufactures Cess A_cf,. (1983, -

(2) It: extends to the whole of* Ind1a.f

{(3) It shall come 1nto force on such. datejz' as the Central Govern—
- ‘ment may, by notification in- “the Ofﬁc1a1 Gazette, appoint.

2, In this Act, unless the context otherwise. requu‘es',.—-'

(a) "‘jute manufacture” means any article specified in"the
Schedule. which contains more than ﬁfty per cent, of jute (including

Bimlipatam jute or mesta fibre of any s<ort) by ~weight of the '(

total fibre content and in the production of which any process is
ordinarily carrled on W1th the aid of power.

Explanation. —Q‘P'ower” meéans electrical energy ‘or any other
form of energy which is mechamcally transmltted and is not gene-
rated - by any human ot animal agency; = :

Act;

“(¢) “producer”, in relation to a jute manufacture, means the

produéer of such jute manufacture
[ ]
11 «5-1984 .Vide Not 1ﬁcauon No. LS‘J‘.G (E), dated 28- -4 1984 Gazottee of Ind:a, Extraordi-
naly Part 1T, Section g(ii) .
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\(b) “pres_cr’ibed’-’ means prescribed'by r-ule_s -made under this.
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3. (1) There shall be ' levied 'and collected by way of cess for .the -
- purposes of the Jute Manufactures Development Councrl Act, 1983, on
every article of jute manufacture specified in column- .2 of the: Schedule -
and produced in India, a duty of excise at such rate not'exceeding the rate
- specified in the correspondmg entry in column 3 thereof, as the Central Govern~- -
ment may, by not1ﬁcat1on in the Official Gazette, specrfy

Provided that until. such rate is sPeciﬁed‘by the - Central Government the

~‘duty of excise shall be levied and collected -at the rate specrﬁed m the corres-
Apondrng entry in column 4 of the Schedule

(2) The duty of excise lev1ed uq,der sub-section (1) shall be in addition to
the duty . -of ‘excise leviable on jute manufactires. under the Central Excises
and salt Act 1944 or any other law for the t1me be1ng in force.

) The duty of excise lev1ed under sub—sectron (1) shall be payable by the .'
- Producer of a Jute manufacture

(4) The provrsrons of the. Central Excrses and Salt Act, 1944 and the rules '
- made thereunder, including those relating to refunds and exemptions from " duty,
. shall so far as may ‘be, apply in relation to the levy and collect1on of the duty
‘ ‘—of excise on jute manufactures under th1s Act.

4. The, proceeds of the duty of excise levred under sub—sectlon (1) of .
section 3 shall first be credited to ‘the Consohdated Fund of India and the -

Centra] Government . may, if- Parhament by -appropriation made by law in this

behalf, so provides, pay to the Jute Manufactures Development Council, from'
time to time, from out of such proceeds (after deducting. the cost of collect1on

Whrch shall not exceed four per cent. of such proceeds) such sums of ..
. money as it may think fit for being utilised for the. purposes of- the Jute

Manufactures Development Counc1l ‘Act, 1983

- 5. The Central Goveinment rnay require a producer of a jute manufacture
to furnish-for the purposes of this. Act, 'such statistical and-any other - 1nforma-.
t1on in such form and within such per1od as. may be prescr1bed

“

1y

6. (1) "The Central Government may, by notrﬁcatron in the Ofﬁc1al Gazette,

: make rules for carrying out the provrs1ons of this Act.

(2) In parucular and w1thout prejudice to the generahty of the- ioregomg

‘power, such rules - may " provide for. the form in which and the period within .
'wh1ch statistical and other 1nformat1on may . be furmshed under section 5.

A . (3)'Every rule’ made under -this section shall be laid as soon -as 'may be
after it is made, before each House of Parliament, while it is in session, for a

total penod of th1rty days which may. be comprised in one session or in ‘two _
‘of more successive sessions, and if, before the expiry of the session imme-
. diately following the session or the successive sessions-. ‘aforesaid, "both
Houses agree in makmg any 'modification in the rule or both Houses agree
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ERER. only in such modlhed fvorm or be of no effect, as the case - may be, 50,
s however, that any such modification or. anmulment ‘shall be without
.pre]udlce to the vahdlty of- anythmg prev1ously done under that rule

-7 ' THE SCHEDULE

[See éections_ 2(a) and 3(1)]

rate

_ Sl. No. Articles -of jute manufacture -~ The maximum rate at  Actual at which
: e . . which duty of excise duty of  excise is to be
may _be collectcd : collected until adifferent
rate is. specified by the .
‘.Gentral Government
1 e 3 4 -
: i._darpet' Backing . _Rupec's 195 per. tonne . - Rs. '65.(.)0. per tenne:
2. Hessian. ‘ Rupeés 209 per tonne Rs. 69.65 per tonne’
3 Sackmg Rupecs 158 per tonne . - Rs. :52.65 per-tonne
_ 4 Ya.rn and Twine . 'Rupecs 197 pEr tonne " Rs. 65.65 per tonne ‘
" - 5 D.W. Tarpaulm_ e -Rupec« 198 per tonnc' Rs. 66..00 per tonne -
6. Decorative Fabyics .~ - Rupees 4.57 per tonne  Rs. " 152.35 per tonné
. Cotton Bagging .. Rupees 110 per tonne Rs. 36:65"pcr tonne
8. Soil Saver S L Rupees 115-per tonné " Rs! ”38 35 pcf tonﬁe
; 9. Japanese Rice Bags . " "Rupees 205 pm torine ~ Rs.. 68.35 per tonne
. 10 " Rs. 61. 35 per tonne

. Any other article of’ jute manufactule Rupees 184 per tonne
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